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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

           Present:  Syed Burhanur Rahman, A.J.S., 
                       Addl. Sessions Judge (F.T.C.),

               Lakhimpur, North Lakhimpur.

(Date of Judgment: 14/06/2022)

Criminal Appeal No.38(4)/2019  .
(F.I.R. No.61/2017, under Sections 447, 294, 354, 323 and 

326 of I.P.C., North Lakhimpur P.S.)

COMPLAINANT State of Assam.

REPRESENTED BY Mr M. P. Hazarika.

ACCUSED/APPELLANT

Sri Sanjoy Dihingia @ Gogoi,
S/o Lt Dharma Kanta Dihingia,
R/o Nalkata,
P.S. North Lakhimpur, 
Dist. Lakhimpur, Assam.

REPRESENTED BY Mr P. Buragohain. 
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Date of Offence 13/01/2017

Date of F.I.R. 15/01/2017

Date of Charge sheet 31/01/2017

Date of Framing of Charge 07/10/2017

Date of commencement of 
Evidence 11/05/2018

Date on which Judgment is 
reserved 02/06/2022

Date of Judgment 14/06/2022

Date of the Sentencing 
Order, if any 13/09/2019
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Accused/Appellant Details:

Rank of 

the 

Accused/ 

Appellant

Name of 

Accused/ 

Appellant

Date of 

arrest

Date of 

release on 

bail

Offences 

charged 

with

Whether 

acquitted 

or 

convicted

Sentence imposed Period of 

detention 

undergone

during trial

for 

purpose of 

Sec.428 

Cr.P.C.

A-1

Sri 
Sanjoy 
Dihingia 
@ Gogoi

N/A 03/08/2017

U/s 447,

294, 354

and 324

of I.P.C.

Convicted

U/s  447  of  I.P.C.  to

undergo  R.I.  for  a

period  of  3  months

and to pay a fine of

Rs.500/- only, i.d. to

suffer  R.I.  for  a

period  of  15  days;

u/s  354  of  I.P.C.  to

undergo  R.I.  for  a

period of 1 year and

also to pay a fine of

Rs.1,000/-  only,  i.d.

to  suffer  R.I.  for  a

further period of  30

days;  and  also  u/s

323  of  I.P.C.  to

undergo  R.I.  for  a

period  of  6  months

and to pay a fine of

Rs.1,000/-  only,  i.d.

to  suffer  R.I.  for  a

period of 30 days.

N/A
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JUDGMENT

1) The instant criminal appeal is filed against the

impugned  judgment  and  order  dated

13/09/2019  by  which  the  accused/appellant

was convicted under Section 447 of I.P.C. to

undergo rigorous imprisonment for a period of

3 (three) months and to pay a fine of Rs.500/-

(rupees five hundred) only, in default to suffer

rigorous  imprisonment  for  a  period  of  15

(fifteen) days; under Section 354 of I.P.C.  to

undergo rigorous imprisonment for a period of

1  (one)  year  and  also  to  pay  a  fine  of

Rs.1,000/-  (rupees  one  thousand)  only,  in

default to suffer rigorous imprisonment for a

further  period  of  30  (thirty)  days;  and  also

under Section 323 of I.P.C. to undergo rigorous

imprisonment for  a period of 6 (six) months

and to pay a fine of  Rs.1,000/-  (rupees one

thousand)  only,  in  default  to  suffer  rigorous

imprisonment for a period of 30 (thirty) days.

All  the sentences shall  run concurrently.  The

fine amount if so realized be paid to the victim

Lucky  Dihingia  and  Debjani  Dihingia  @

Rs.750/- each and victim Nono Boro @ Gajen

Boro shall be paid Rs.500/- as compensation.

2) The  prosecution case,  in  brief,  is  that at

about 10:30 PM on 13/01/2017 while

informant Smt Lucky Dihingia along with
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some of their neighbors were arranging

a feast, accused/appellant  came there

after consuming liquor and under

intoxication  rebuked  them  by uttering

slang  words.  Thereafter,  the  accused/

appellant got hold of her hair and dragged

her by giving fist blows. When   her

younger brother and maternal uncle tried

to  free  her  from  the  hands  of the

accused/appellant then the accused/

appellant gave fist blows to her younger

brother and  bit  on  the  finger  of  her

maternal  uncle  causing grievous injuries

to them. Hence, the case.

3) The Officer-in-charge of North Lakhimpur

Police  Station,  registered  a  case  vide

N.L.P.S.  Case  No.61/2017  under Section

447, 294, 354, 323 and 326 of I.P.C. and

got  the investigation  into  the  case

commenced.  The  investigating  officer,

after completing the investigation,

submitted charge-sheet under Section

447, 354-A, 294 and 323 of I.P.C.  against

the  accused / appellant to stand trial in

the Court.

4) After considering the materials on record

and hearing both the sides, charges under

Section  447,  294,  354 and 324 of  I.P.C.

were framed  in  writing  against  the
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accused/appellant. The charges were read

over and explained to the accused/

appellant to which he pleaded not guilty

and claimed to be tried.

5) The  learned  Court  below after  hearing  both

the parties convicted the accused/appellant as

above stated.

6) Being  highly  aggrieved  by  the  impugned

judgment and order, the present appeal was

filed inter alia on the grounds that the learned

Court  below  has  failed  to  appreciate  the

evidence on record.  Further it  is  stated that

the learned Court below ought to opine that in

absence of eye witnesses the instant case is

doubtful one and hence the benefit of doubt

should be given to the accused/appellant. The

accused/appellant  further  taken  a  plea  that

there are various inconsistencies among the

P.W.s.  The  victim/complainant  did  not  state

vital  information  in  the  F.I.R.  or  in  the

statement  recorded  under  Section  161  of

Cr.P.C.  and  later  on,  she  tried  to  build  and

embellish her stand while adducing evidence

before the Court. That apart, it is also stated

that  P.W.-1,  P.W.-3  and P.W.-4  did  not  reveal

vital  information  while  recording  their

statements under Section 161 of Cr.P.C.  and

also  the  police  did  not  seize  the  bamboo

fencing (jeura) from the place of occurrence.
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Therefore,  it  is  stated  by  the  accused/

appellant  that  the  impugned  judgment  and

order may be interfered with and this Court

may set aside the same.

Point of determination.

7) Now the question to be decided in this appeal

is that whether the learned Court below has

rightly convicted the accused/appellant under

Sections 447, 354 and 323 of I.P.C.?

        Discussion, decision and reasons thereof.

8) Now let  us  have a  scrutiny of  the evidence

available on record. P.W.-1  is the informant/

victim, who has deposed that on the day

of  occurrence  it  was  Magh  Bihu  and  as

such their family members and neighbors

were having Bihu feast near  their  house.

When  they  were  preparing  food,  the

accused/appellant came there and started

uttering  obscene  words  and  un

parliamentary  to  their  family  members

including her. The accused/appellant also

alleged  illicit relationship  between  her

mother and her maternal uncle i.e P.W.-5.

They  however,  did  not  reply  the

accused/appellant.  So, the accused/

appellant went away. After about 15

minutes, the accused/appellant again

came and dragged her by holding her
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hair. As her younger  sister  i.e.,  P.W.-3

came to rescue her, the accused/

appellant dragged her as well  by holding

her hair. P.W.-5 also came to rescue them

and the accused/appellant bit (with teeth)

his hand. As her younger brother  i.e.,

P.W.-4  came to rescue them  then the

accused/appellant pressed his neck.

Seeing   the accused/appellant

strangulating  her  younger  brother,  they

tried  to  free  him  from the  accused/

appellant,  the  accused/appellant  again

dragged  her  and  her  younger  sister  on

the ground by holding their hair. After the

occurrence,  she  went  to  the police

station. But, as there was only one police

person available in the police station, so

she did not lodge the ejahar in the night

and instead on the following morning, she

lodged  an  ejahar  at  the  police  station.

Ext-1 is the ejahar. The accused/appellant

had also bit (with teeth) on her finger. The

police  sent  her,  P.W.-4  and  P.W.-5  for

medical examination.

9) In  her cross-examination,  P.W.-1  has

stated that the ejahar was written down

by other person and but she is aware of

its  content.  She admitted that the

accused/appellant had lodged a case
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against them and that  case is  presently

pending  in  the  Court  of  Addl.  C.J.M.,

Lakhimpur.  In  the  ejahar,  it  is  not

mentioned  that  the  accused/appellant

dragged her younger sister on the ground

by holding her hair. It is not written in the

ejahar that as her younger brother came

to rescue her and her younger sister, the

accused/appellant pressed his  neck.  She

denied the suggestions put to her by the

defence. 

10) P.W.-2 is an independent witness who

has stated that on the night of the

occurrence she along   with   P.W.-1  and

her younger sister P.W.-3  and other

members of their families and some

other neighbors were having Bihu feast

near her house at Nalkata Gaon. When

they were   sitting   around bonfire,  the

accused / appellant came to assault them

by  saying  that  they  had broken  the

'jeura'  of  his  house  and  uttered

slang  words  to  them.  She  has  further

stated  that  thereafter  the  accused/

appellant dragged P.W.-1  and P.W.-3  on

the  ground  by holding and pulling their

hair. Then P.W.-4  and  P.W.-5  tried  to

rescue  P.W.-1 and P.W.-3. Thereafter, she

along with some other neighbors returned
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from there to their respective houses. On

the following day, she heard that both the

parties  have  filed  cases  against each

other. 

11) In her  cross-examination,  she has

stated that she heard later on that after

she  had  returned  from  the  place  of

occurrence  there was  physical  fighting

between both the parties. The accused /

appellant  is  the paternal  uncle  of  P.W.-1

and P.W.-3.  The  occurrence had  taken

place in the night. She does not know who

among them sustained what injuries. She

denied the suggestions put to her by the

defence.

1 2 ) P.W.-3 is the sister of P.W.-1 and she is

another  victim  of  the  instant  case.  She

has stated it was the night of 'uruka' at

the  time  of  the  occurrence  and  all  the

family members had been enjoying Bihu

feast  in  front  of  their  house  when  the

accused/appellant came towards them

and rebuked them in unparliamentary

language  and  charged  them  that  they

had  had  broken  his  'jeura'  (bamboo

fencing). She has further stated that her

elder  sister  P.W.-1  tried  to  advise  and

console  the  accused/appellant,  but  the

accused/appellant got hold of her hair and
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dragged her on the ground. She tried to

free  her elder  sister  from  the  accused/

appellant, but then he hold of her hair and

dragged her  also  on  the  ground.  The

accused/appellant dragged both of them

and took them to his boundary for which

her maternal  uncle P.W.-5 and her  elder

brother P.W.-4 rescued them and brought

them  to  their house. On the following

morning, P.W.-1 lodged an ejahar at the

police station. While rescuing them, P.W.-4

sustained injury on his hand. As she was

pulled by her hair,  as such she suffered

pain in her head. 

13) In her cross-examination, she has

stated that she know that the

accused/appellant had lodged an ejahar

against P.W.-1 and that case is presently

pending in the Court. The occurrence

had taken place in the night and it was

dark. She denied the suggestions put to

her by the defence.

14) P.W.-4 is another victim and brother of

the   informant.  He  stated  that  the

occurrence had taken place on the night

of 'uruka' (Magh Bihu) in the year 2017.

The  house  of  the  accused/appellant  is

adjacent to their house and there exists a

'jeura' (bamboo fencing) in between



12
Criminal Appeal No.38(4)/2019.

their respective land. Their family

members along  with  a few  of  their

neighbors   were  enjoying  'uruka' bhoj

(feast) in their house compound. The

accused/appellant and his family

members  were  also  having  feast  within

his  own  house compound. Somebody

removed   the   'jeura'   from   the

boundary between their house and the

house of the accused/appellant and as

such the accused/  appellant started

shouting as to who had removed his

'jeura'. He has further stated that then his

elder sister P.W.-1 tried to tell/explain   the

accused/appellant   that   they   had   not

removed   his   'jeura',  somebody else

had removed the 'jeura'. Then the

accused /appellant got hold of the hair of

P.W.-1  and  dragged  her  to  his  house

compound.  He and  his  maternal  uncle

P.W.-5 tried to free  his  elder sister  from

the accused/appellant. Then the accused/

appellant  picked  up  a  bamboo  lying

nearby and hit him with that bamboo. As

he raised  his  hand to  save himself,  the

bamboo blow fell on his hand as well as

on  his  head. Thereafter, the accused/

appellant hit P.W.-5 because of which he

sustained injury on his little finger. He has

further  stated  that  while  they  were
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bringing  his  elder  sister  to  their house

compound, the accused/appellant broke

and   removed   the   remaining 'jeura'

which was there and put the same in

their bonfire. The accused/appellant was

in  drunken  condition.  After  putting  the

broken  'jeura'  in  their  bonfire, the

accused/appellant started shouting 'muk

maarile, bochaaok' and ran away towards

his house. On the following morning P.W.-

1 lodged an ejahar at the police station. 

15) In his cross-examination, P.W.-4  has

stated  that  the  accused/appellant  is  his

uncle.  He  has  admitted  that  the

accused/appellant has also lodged a case

against them but he is not an accused in

that  case.  The  police  had come to the

place of the occurrence on the following

morning.

16) P.W.-5   is  another  victim,  who  has

stated  that  on the  night  of  the

occurrence,  in  the  paddy  field  near  the

house of the accused/appellant, he along

with  P.W.-1,  P.W.-4  and  his elder sister

Mabuli Dihingia were sitting around the

bonfire.  The accused/appellant was also

sitting separately around a bonfire near to

them  and had  come  near  their  bonfire

with  a  bamboo  and  struck  the  bonfire,
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and thereupon holding the hair of P.W.-1

dragged her down. They separated P.W.-1

from  the  accused/appellant  when  the

latter had struck him in the head with a

bamboo but he repelled the attack with

his hands for which he sustained injury

in the little finger of left hand.

Thereafter, the accused/appellant fled

away from that place. 

17) In his cross-examination,  P.W.-5  has

stated  that  the  accused/appellant  side

have also filed a case against them. The

police examined him in connection with

the occurrence. At the time of the

occurrence, the accused/appellant had

come alone. He has however, denied

the suggestion by the defence side.

18) P.W.-6 Medical Officer who stated that

at  11.55 PM, on 13/01/2017, at North

Lakhimpur Civil Hospital,  she examined

one Gojen Boro and found cut injury over

left  little  finger  of  size  1/4”  x 1/4”.  The

injury  was  fresh,  simple  and  caused  by

blunt object. The patient had a history of

assault at 11:00 PM on 13/01/2017. Ext-2

is the injury certificate, wherein Ext-2(1)

is her signature.
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19) In her cross-examination,  she  has

stated  that  such  injuries  may  also  be

caused  by falling  on  a  hard  surface.

According  to  her,  fresh  injury  means

injuries caused within 12 hours.

20) P.W.-7, A.S.I. Nityananda Baruah,

Investigating Officer, has stated that

during  the  course  of  investigation,  he

examined informant at the police outpost

and recorded her  statement.  Thereafter,

he  proceeded  to  the  place  of  the

occurrence and drew a sketch-map of the

same. He also examined the witnesses

found at and around the  place  of

occurrence  and  recorded  their

statements.  He sent the injured persons

P.W.-1,  P.W.-4  and  P.W.-5  to North

Lakhimpur Civil Hospital for their medical

examination.  Thereafter,  on 24/01/2017

the  accused/appellant  voluntarily

appeared before Khelmati  Police Outpost

and  after  interrogating  him  and  finding

incriminating  materials against  him,  he

arrested  the  accused/appellant  and

allowed  him  to  go  on  bail.  He also

collected  the  medical  reports  of  the

victims  and  on  completion  of his

preliminary  investigation,  he  submitted

the  case  diary  to  the  In-Charge of
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Khelmati Police Outpost. He has further

stated  that  on perusal of the case diary,

it  appears  that  thereafter,  the case was

investigated by S.I. Jayanta Deka and on

being satisfied with the investigation

conducted by him said S.I. Jayanta Deka,

submitted charge-sheet  against  the

accused/appellant  under  Sections  447,

354-A, 294 and 323 of I.P.C. 

21) In  his  cross-examination,  he  has

stated  that  the  ejahar  was  filed by the

informant on 14/01/2017 and the

occurrence took place on 13/01/2017.

There  is  no  mention  in  the  ejahar

regarding  the  cause of delay  of  lodging

the  same.  He  knows  that  in  connection

with the same occurrence there is a cross-

case. But he did not investigate the said

cross-case. At the time of visiting of the

place of  occurrence he did  not find any

neighboring  people  apart  from  the

relative  of  the informant and thereafter,

he did not visit the place of the

occurrence.

22) The  accused/appellant  was  examined

under Section 313 of Cr.P.C. and he has taken

a stand of total denial. The accused/appellant

has  also  filed  a  cross  case.  However,  no

details  of  the  said  case  was  given  by  the
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accused/appellant  and  also  no  D.W.  has

appeared  to  demolish  the  stand  of

prosecution.

23) From  the  perusal  of  the  materials

available  on  record,  it  is  revealed  that

accused/appellant  assaulted  P.W.-1,  P.W.-3,

P.W.-4  and  P.W.-5.  All  these  victims  duly

corroborated  the  stand  taken  by  the

prosecution. All of them graphically described

the  offence  as  alleged  by  the  prosecution

against the accused person.

24) P.W.-5 was in fact medically examined by

P.W.-6 who is the M.O of the instant case. As

per  P.W.-6,  the  injury  sustained  by  P.W.-5  is

that of a cut injury over left little finger. The

injury is stated to be fresh, simple and caused

by blunt object. Therefore, as far as the injury

sustained by P.W.-5 is  concerned,  it  got  due

corroboration  from  the  medical  witness  i.e.,

P.W.-6.

25) However, as far as the injury sustained by

P.W.-1, P.W.-3 and P.W.-4 are concerned, there

is no medical certificate on record to support

the  stand  taken  by  them.  Although  it  is

revealed from the evidence adduced by P.W.-7

that  P.W.-1,  P.W.-4  and  P.W.-5  were  sent  for

medical examination and also it is mentioned

by P.W.-7 that he collected the medical reports
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of  the  those  victims.  But  those  medical

certificates  against  the  injury  sustained  by

P.W.-4 and P.W.-5 are brought on record. But,

the mere absence of  medical  evidence may

not be a ground to give a clean chit  to the

accused/appellant.  This  is  because  all  the

injured witnesses have corroborated the stand

taken by each other. P.W.-1, P.W.-3, P.W.-4 and

P.W.-5  have  taken  a  uniform stand  that  the

accused/appellant had come near the bonfire

with a bamboo stick in the night of 'uruka' and

there upon holding the hair of P.W.-1 dragged

her down. Other P.W.s i.e., P.W.-3, P.W.-4 and

P.W.-5 got  injured while they tried to rescue

P.W.-1.  P.W.-1  has  also  stated  that  as  her

younger sister i.e., P.W.-3 came to rescue her,

then  accused/appellant  dragged  her  as  well

by holding her hair. She has also stated that

P.W.-5 as well  as her younger brother P.W.-4

came  to  her  rescue  and  accused/appellant

also  assaulted  them.  The  accused/appellant

pressed  the  neck  of  her  brother  P.W.-4  and

tried to strangulate him, they tried to free him

from  the  accused/appellant.  Then  the

accused/appellant again dragged her and her

younger sister on the ground by holding their

hair. The same stand is also corroborated by

another victim i.e., P.W.-3 as well as P.W.-4. All

of  them  uniformly  taken  a  stand  that  the

accused/appellant  also  assaulted  P.W.-5
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because of which he sustained simple injury.

That  apart,  P.W.-2,  who  is  an  independent

witness, has also corroborated the incident in

her evidence. She stated that both P.W.-1 and

P.W.-3 were dragged by the accused/appellant

on  the  ground  by  holding  and  pulling  their

hair.  Then  P.W.-4  and  P.W.-5  tried  to  rescue

P.W.-1 and P.W.-3. 

26) Therefore,  when  we  conjointly  read  the

evidence of P.W.-1, P.W.-2, P.W.-3, P.W.-4, P.W.-5

and  P.W.-6,  then  it  is  very  clear  that

accused/appellant  indeed  assaulted  P.W.-5

and also other victims i.e., P.W.-1, P.W.-3 and

P.W.-4. Also it is clear from the evidence that

accused/appellant  had  entered  in  the

residential  compound  of  P.W.-1,  where  they

light  the  bonfire  and  enjoyed  the  ‘Uruka’

feast. Therefore, the incident took place in the

property of the informant i.e., P.W.-1. Further,

the fact that he was dragging two women by

holding their hair also goes on to show that

such  action  of  the  accused  is  capable  of

shocking the sense of decency of any woman.

Accordingly, all the ingredients under Section

447, 354 and 323 of I.P.C. are clearly attracted

and  hence,  this  Court  is  of  the  view  that

learned Court below had rightly convicted the

accused/appellant  under  the  above  stated

penal provisions. 
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27) Now coming to the sentencing part of the

instant  case,  it  is  revealed  that  the

accused/appellant is convicted under Section

447 of I.P.C. to undergo rigorous imprisonment

for a period of 3 (three) months and to pay a

fine of Rs.500/- (rupees five hundred) only, in

default to suffer rigorous imprisonment for a

period of 15 (fifteen) days; under Section 354

of I.P.C. to undergo rigorous imprisonment for

a period of 1 (one) year and also to pay a fine

of Rs.1,000/-  (rupees one thousand) only,  in

default to suffer rigorous imprisonment for a

further  period  of  30  (thirty)  days;  and  also

under Section 323 of I.P.C. to undergo rigorous

imprisonment for  a period of 6 (six) months

and to pay a fine of  Rs.1,000/-  (rupees one

thousand)  only,  in  default  to  suffer  rigorous

imprisonment for a period of 30 (thirty) days.

As per Section 447 of I.P.C.,  the punishment

stipulated  is  with  imprisonment  of  either

description for  a  term which may extend to

three months, or with fine which may extend

to five hundred rupees, or with both. As per

Section  354  of  I.P.C.,  the  punishment

stipulated  is  with  imprisonment  of  either

description for a term which shall not be less

than one year but which may extend to five

years, and shall also be liable to fine. As per

Section  323  of  I.P.C.,  the  punishment

stipulated  is  with  imprisonment  of  either
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description for  a  term which may extend to

one year,  or  with fine which may extend to

one thousand rupees, or with both. From the

evidence  available  on  record  the

accused/appellant  had  assaulted  and  also

dragged  two  women  and  too  in  a  festive

season. When P.W.-4 and P.W.-5 tried to rescue

them, he assaulted them too.  Therefore, this

Court  is  of  the  considered  opinion  that  the

learned trial Court has already taken a lenient

view  in  the  instant  case  and  no  further

leniency  can  be  considered  by  this  Court.

Hence,  the  punishment  is  also  affirmed and

upheld. 

28) Accordingly,  the appeal is  dismissed  in

terms of above.

29) Send down the lower Court records along

with a copy of Judgment to the learned trial

Court.

Given  under  my  hand  and  seal  of  this

Court on this the 14th day of June, 2022.

       (Syed Burhanur Rahman)
Addl. Sessions Judge (F.T.C.),

Lakhimpur, North Lakhimpur. 
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Certified that the Judgment is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Transcribed and typed by: 

Sri Montu Kherkatary, Stenographer.
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APPENDIX

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES

A. Prosecution:

RANK NAME NATURE OF EVIDENCE

PW1 Smt Lucky Dihingia Informant/victim

PW2 Smt Sandhya Changmai Eye witness

PW3 Smt Debajani Dihingia Victim

PW4 Sri Satyajit Dihingia Victim

PW5
Sri Nono Boro @ Gajen 
Boro

Victim

PW6 Dr Maichana Bailung Medical witness

PW7 Sir Nityananda Baruah Police witness

B. Defence Witnesses, if any:

RANK NAME NATURE OF EVIDENCE

N/A N/A N/A

C. Court Witnesses, if any:

RANK NAME NATURE OF EVIDENCE

N/A N/A N/A

LIST OF PROSECUTION/DEFENCE/COURT
EXHIBITS

A. Prosecution:

Sr No. Exhibit Number Description

1 Ext.1 Ejahar
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2 Ext.2 Injury certificate

3 Ext.3 Extract copy of G.D. Entry

4 Ext.4 Sketch map

5 Ext.5 Charge-sheet

B. Defence:

Sr No. Exhibit Number Description

N/A N/A N/A

C. Court Exhibits:

Sr No. Exhibit Number Description

N/A N/A N/A

D. Material Objects:

Sr No. Exhibit Number Description

N/A N/A N/A

(Syed Burhanur Rahman, A.J.S.,)
 Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.
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